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CENTRAL ADMINISTRATIVE TRTBTJNAL 

HYDERABAD I 	 BENCH 

O.A.-No. — 	1 6 7 5- 	 199 3 

Al-plicant (s) 	0 	 --0 - 	L< - j 	 e'05A 

Versus 

Respondent (s) 	 (f 

S1. No Description of Documents Pa' ge No 

Original Application 	Order Sheet 

-to 	0 

M~tcrial Pa,-ers' h- 

Otder deted. 

Counter Affidavit. 

Reply Affidavit. 

Or er Dated. 	5,) 

order Shee~. 

Appliqa~ ion 

Meterial Papers. 

Order dt. 

Counter Af f idavit. 

Reply Affidavit. 

Order dr. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH - 14YDERABAD 

ORIGINAL APPLICATION NO. 	IS-1 -S 	OF 199,7, 

S/I A~ - k I 	 Z- I 	 — Applicant (s) 

Versus 

61. " 	Z'6~r - . 

Respondent (s) 

This Application has been submitted to.the Tribunal 

Advocate under section 19 of the 
Administrative Tribunals Act. 1985 and sarne has been SCRItinised with refeience to the points mentioned 
in check list in the light of the provisions contained in the Administrative Tribunal (Procedure) 

Rules, 1987. 

The application has been in order and may be listed for admission on 	
— f 2- f.? 

it L, f - 
Scrutiny Officer. 4--eputy Registrar f(J~J~ 

 



13. Has the applicant exhausted all available 
remedies,> 

Has the"'-declaration as- re'quir 
I 
ed b 

I 
y ite~n 7 

of Form I been made? 

15~ Have required number of envelopes (file size) 
bearirg full address of the respon-lent.- been 
filed? 

(a) whether the reliefs sought for, arise out 
of single cause of action? 

(b) Whether any interim relief is prayed.for? 

In case an 'M.A. for condonation of delay is 
filed, is it supported by an'affidavit of the 
applicant? 

Whether this cas e can.be  he ard by Single Bench? 

Any other point?' 

Result of the scrutiny with initial of the 
Scrutiny Clerk. 

W 

Section Officer ~ 
~~t .4 ~ V11, 

Deputy Registrar 

REGISTRAR 
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CENTR, ~L ADMIN'z 2R~,TTVE TRTB -TNAL 
1 T YDERABAD BENCH 

Diary Nt. 
on the s 

, 
crut iny of Appl ii,-ation PO 

Presented by.t" 	 Date of Presentation ............. .................... 
Applicant 
Respondent~s)jo"'M—e~.4"r- H 

Nature of grievance: 
No.of applicants ............. 	 No.cf respondents.-t ............. 

CLASSIFICATION 

Subject........w ......... ....... (No. 	Departnent.. ........ 	(No. 
r 

t. Is the application in,the proper form? 

~Three complete sets in paper book s form 
in two compilations) 

d scri 	n and address of 2. Whether name, e 	ptio 
all the parties been furnished in the 
cause title? 

3. 	(a) Has the application been duly signed 
- 4 	and verified? 

Have the copies been duly signed? 
Have sufficient number of.copies of 

. the application been filed? 

4. Whether all the necessary parties are 
impleaded 

5. Whether English translation of documents 
- 	in a'language other than English or Hindi 

been filed? 

6. Is the appiication in time? 
(See Section 21) 

7. Has the Vakalathnama/Memo of appearance/ 
authorisation been filed? 

8. is the application maintainable? 
(u/s2, 14, 18 or U.R. 8 etc.) 

Is the application accompanied by IPO/DD 
for Rs. 50/-? 

Has the impugned orders original/duly att-
ested legible copy been filed-, 

Have legible copies of the annexures duly 
attested been filed? 

Has the index of documents been filed and 
pagination done properly? 

Contd ...... 

a 

k 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
.HYDERABAD BENCH 

INDEX SHEET (ORIGINAL) 

O.A. NO. 	 of 199 

CAUSE TITLE 12- 

VERSUS 

SI.No. Description of Documents Page No. 

 Original Application 

 Material papers 

 Vakalat 

 Objection Sheet 

 Spare Copies 

Covers 

t 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT 	HYDERABAD 

OF 1993 O,A.NO. 

Between$- 

Smt, K.Janaki and others. 	 A 

	

AND 	 [14 DEC 1993 

The Registraro, Central Administra- 	 *~ %'3210 
2ive Tribunal, Hyderabad Bench# 
at Hyderabad and 2 others* 	 ... RCE 16OC6 0 

- - - - - - - - - - - - - - -- ---- - - - - - - - - - - - - -- 

S.No. 	Date 	Description 
	 Page Nos. 

10.11,83 	Rx Government granted 
Adhoc Bonus 

20 	11.10.88 	Ceiling limit enhanced 
to Rs.2# 500/- 

3 	13,9*93 	Ceiling limit again 
enhanced to R9.3,500/-
to P&T 

Counsel for the Applicants 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT :s MMERABAD 

Q*A.NO. I S -7 15 OF 1993 

I N D E x 

- - - 

S.No. 
- 

- - - - - - - - - - - - - - - - - - 

Description of the Documents 
- - - - - -- 	- - - - - - - 

- - - - - - 

Pg # Nos o 

- --- - - 

A.Nos. 

 APPLICATION. 1 to 

 F,14(6)-E(Coord)/83, dt.10.11.83.-Rz--~ 1, 

3*- P.14(9)-E(Coord)/88,, dt. 11.10.88 2. 

4, No.14(3)-E(Coord)/93*,dt.30.9.93.1~~, I 1),  

so - Pro&sals FAkft by the Cabinet 
Secketary  

Signature of the Applic"t 

FOR OFFICE USE ONLYs --------------- 

1 # Registration No. 	S 

2, Date of Filing 

4z~ 

Signature of the Registrar 



10 THE CENTRAL ADMINISTRATIVE TRIBUNAL AT : HYDERABAD 
00'A.NO. 	 OF 1993 

Between:- 

 Smt.K.Janaki t W/o.k.Keshava Rao, aged 
about 35 years t working as Lower 
Division Clerk in the Central Administra- 
tive Tribunals Hyderabad Bench q Hyderabad. 

 A.A runt S/o,A,Adinarayana, aged about 
39 years, working as 1J.D#C. in Central 
Administrative Tribunals, Hyderabad 
Bench at Hyderabad, 

 D,V.Lokeswara Rao v S/o.Ja gannadha Rao, 
aged about 45 yearsp Working as 
Assistant in Central Administrative 
Tribunals Hyderabad Benchq Hyderabad. 

 J.Md,Zafarulla q S/o.J.Mohd..Kasim, aged 
about 42 years t working as UDC in the 
Central Administrative Tribunals Hyderabad 
Bench at Hyderabad, 

 Smt.V.Girija Ba 
- 
is W/o.B.Raja Mallaiah, aged 

about 39 years 
f 

- working as UDC in the 
Central Administrative Tribunal, Hyderabad 
Bench at Hyderabad. 

 T.Nar-asim,ha Rao t S/o.Vedantha Rao, aged 
about 35 years, working as U,D.C. in 
Central Administrative Tribunal Hyderabad 
Bench at Hyderabad i ~ 
K.Ramasudhakar t S/o.Somasund' aram, aaed 
about 35 years q working as U,D.C. in the 
Central Administrative Tribunals Hyderabad 
Bench at Hyderabad, 

a. Miss.Aruna Mamidi t D/O.Sakharam, aged 
about 45 years, working as Assistant in 
the Central Administrative Tribunal at 
Hyderabad. 

_171 	9. V.Satyanarayana, S/o,V.Chandra Sekhar 
Rao, aged about 38 years, working as 
Court Master, in the Central Administr-a-
tive Tribunal, Hyderabad. 
Mrs.A.Vijaya Laxmiq W/o.J.Mohan Reddy, 
aged about 27.yearsp working as Steno 
Group-b - in the Central Administrative 
Tribunal, Hyderabad Bench q Hyderabad. 
S.Kailasarn: S/o.N.Sesha Pillais aged 
about 37 ye~rs s Working as Court Master, 
in the Central Administrative Tribunal, 
Hyderabad Bench at Hyderabad. 
P,S.R.Murtys S/O.P,V,Chainlu, aged about 
39 yearspworking as U.D.C. in the 
Central Administrative Tribunal, 
Hyderabad Benchq Hyddrabad. 
Khaja Kaleemullah p S/o.Khaja Mohd.Sarvar, 
aged about 39 years t working as U,D,C, 
in the Central Administrative Tribunal, 
Hyderabad Bench at Hyderabad. 

A N D 

o.. APPLICANTS 
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1 The Registrart Central Administnative 
Tribunal, Hyderabad Bench, at Hyderabad, 
The Secretary to the Government of 
India, Ministr7 of Finance Department 
of Expenditure Central Secretariate, 
New Delhi. 
Union of India g represented by the 
Secretary to the Government of India, 
Ministry of Personnel and Training 
Public Greviances and Pensi:on (Department 
of Personnel and Training) Central 

taria~teq ll~~*New ~11_eihi... 	 RESPONDENTS 

DETAILS OF TIM APPLICATION 
.1. Particulars of the_Applicants : Shown as above 

Address for Services 	: Mr. K.Venk 
- 
gtesh~la 

Advocate,1 -11- Wa2o,, 
Moosarambagh, Hyderabad. 

Particulars of the Respondents: 6hown as above 

Particulars of the Order:- 

Order No-. & Date 
BU Brief 

..... 	

. 	 k-k JURISDIrTION:~- The A~pp i =c - ------------ - 	 -sub-mit that the A. is 
within the jurisdiction of the Tribunal's Act., - 	. - ~\k %- W, 

LIMITATIOTJ:~- The Application'-is within t" U/s' ime 	.21 of the 

Administrative Tribunal's Act, 1985. 

FACTS OF THE CASE:- 

(A) 	The Applicants. are aggrieved by the impugned. action 
A 

	

	
of the respondent. s in fixing the different ceiling limits 

on income,, f or determining the payment of productivity'linked 

Bo. nus/AdhGc Bonus. to.the employees working, in different 
"~ULIVU~ ally lau~vlla~ 

or Justification which, is illegal,. arbitraryg , discriminatory 

and violative of Articles 14 and 16 of the Constitution. 

(B)_ 	The Applicants submit that they are employees XX 

working in their respecti e posts in theCentral Administrative 

Tribunal, Hyderabad nch at Hyderabad. The Applicants submit -0 
that they are, unjustly and arbitrarily deprived of payment 

of Adhoc Bonus on the.untenable ground that their emoluments 

,exceeded Rs.2,500/- P.M. which is'highly unjustified. The 

applicants submit that all the applicants except 6,7,10 and 13 



were deprived of.adhoc bonus in- it.s entiretyO while the' 

applicants 6.7,, 10 and 13 were paid. Ad4oc Bonus on 

prorata Basis as theirtotal emolument.s.did not exceed 

Rs.2,500/- per month during the relevant period. 

X(C) 	It is relevant to submit that the Central 

Government., employees after. prolonged and continued struggle. 

secured productivity ;inked,bonus working. in  various commercial 

and production oriented - sect.ors of,th.e Government like 

Railway.'Posts and, Telegraphs.- Defence Production units etc. 

It. is. also- relevant to submit that on the demand of staff side of 

the Natio,nal Council that the Bonus should also be given to 

the,,remaining employees of the Central Government, issued orders 

vide, Lr.F.14(6)-E(Coord)/83_, dated 10.11.1983 deciding sanction 

of. 'Adhoc, Bonus—to the-Central Government emplbyees no covered 

under the schene,of,productivity linked-Bonus scheme as Adhoc 

Bonusfor 15 d.ays during the year I 9P2-.!83pe nd ing evolution 

of _ formula for the said category of em loyees who were in ..p 
service as on 31 -3-1983 and had rendered at least six monthst 

of. continuous service during the year. . The said Adhoc Bonus, 

restricted., to employees, -drawing upto and including Rs.1,609/-
per month subject to a maximum of 'amount of Rs.750/- per 

month. The said Adhoc Bonus was paid for 18 days during 
thp.yea.rs 1.983-844 1984-~5, and 1985-86. Laterl the. adhoo 

Bonus was paid for 25 days for the year, 1986-87. However 

during the year 1987-88 the Central Government employees 

were granting 27 days of Bonus computed.on the basis of actual 

emoluments upto and including Rs.2,500/-. per month as on 

31.3.1988. But however the maximum amount Was.restricted 
Mk- to the amount admissieR to those drawing of Rs.1 t 600/- per 

month, but not exceeding Rs.2,500/- per month in which case 
the Adhoc.Bonus was calculated as if the emoluments were-

Rs.1.600/- per month. This is clear from O.M.No.F.14(9).E 

(Coord) /88, dt.1 1 .10.1988. (Annexure-II 9 	The. same 
f ormula was- ad op ted during 1987-88 9 1988-89 9 1989-90. 
Subsequently, the adhoc Bonus- equivalent to 29.days, 
emoluments for the years 1990-91,1991-92 and 1992-93 
was granted. 
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(D) 	While matters stood thus, the. ceiling limit of 

Rs.2,5Q0/-_:Rt4erto fixed for all Central Government 

(employees irrespectiveof the department in which they are 

Working was enhanced to Rs.3,.500/-_.in the case of P&T and 

other employees covered by- productivity linked Bonus scheme 

and the ceiling limit in respect of. other Central Government 

employees. n.ot- cavered by the_ productivity linked-Bonus, 

along. in respect of Central ~change-h ceiling limi all 

Government employees in respective of whether they are covered 

by productivity linked Bonus scheme or adhoo, Bonus scheme 

4 	4 distinction is now drawn for the f irsttime dividing the 

wnrking class on the basis of scheme by which they were 

g6verned regardless of the fact that an employee discharges 

the same duties and functions irrespective of the fact 

whether he is working.,in commercial and production oriented 

sectors or otherwise which is highly arbitrar y, irrational~!:.' 

unjust and amounts to invidious discrimination offending 

Articles 14 and 16 of. the. 'Constitution. The Appli(,ants 

submit that there must some rationalnexus between thebasis of 

clas,sifications. and the object inl-4-nded to be achievedin, 

.order to classify the ei,~ployees. In the instant case there is 

absolutely no raticnal or justification in dividing the 

employees on the basis of departments for the purpose 

of the enhancement of ceiling on income for payment of Bobus 

and the said classification is, nothing but irrational and 

amounts to colourable exercise of power which is highly 

unjustified. As submitted above the classificationof. 

employees on the basis of the department is wholly irrational-

for the reason that a similar category of employees will 

discharge the-same duties irrespective of the department 

in1 which he is working. The Honble Supreme Court had an 

occassion to consider a similar question where drivers of the 

Delhi Police force, and.the other drivers belonging to different 

departments had held such a classification is unsound and the 
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classification is. irrational. Randhir Singh Vs.Union of 

.India and others 1982(l) SLR 756= AIR 1982 S 10 879. That 

apart all, the relevant fac t1s. , were taken into consideration 
for fixing the. Pqiking onincome for payment of Bonu s. during 
11 982-83 and unif ormelly fixed. the ceiling limits of Rs.1,600/-

was.s.ubseqpently enhance4 to Rs.2,500/- for the year,1987-88 

Onwards - su.ch.-being the position there is-absolutely no 

material on record to distinguish.the,employees on the basis 

.of_departmpnt todepartment and Ministry to_,Ministry which is 

hiEhly.unjustified....Such.a manner of classification of 

employees_would offend the, doctrine of equal pay for equal 

work as Bonus is.a deferred wage and.this is not expected 

of a model employer and also in democracy ordained by 
Rule of law. 

7. RETIEDIES EXHAUSTED:-_ The Applicants have no other effective 

alternative remedy except to approach this Hon'ble Tribunal, 

8- MATTERS NOT PREVIOUSLY -FILED 0 
1 
R PETMIN 

I 
G:- The Applicantshave 

not f ile.d any othe-r1l.-P./O.A.. in this regard and , such a case 
is not pending in any court or authority of law. 

9.,MAIN RELIEF:- It is therefore preyed that this Hon'ble 
Tribunal mav -be pleased to declare, that. the applicants are 

entitled for adhoc bonus of 29 days during the year 1992-93 
on the basis Of Rs.3t 5OO/- as eligibility ceiling on 

income for payment of adhoc bonus by holding the action of the 

rpspopoents in fixing different ceiling limits on income 

for payment of bonus between the central Government employees 

covered by prod uctivity linked bonus. and for. others not 
covered bysuch scheme as illegal g arbitraryt discriminatory 
and violative ofArticies 14 and 16 of the Constitution and 

pass such other order or orders as this Hon'ble Tr'b alaT_~ 
A-- \P, 	 CO- 

/Contd.. 6 P 



YI.O.C. 

ho Chief General 1-18nager Talecomp Aj,circlep Hyderebad-l* 
office of t 

Dated at ~yderabad-iA h-_JGr_q_i9qi. 
No 

To 

All G.~i.Tel-com Lreas 
All G.1,1,.Telilcom 	-tricts 

'/En-ine-rs All Telec= 	llagcrq 
All 
Th~ 	Dixr~ ctor, R.T.T.C., Sf_,cujd~'rFb2-d-3. 
Th - Chicl 	T lv col~l,' (Civil), Hyd'_trnb, d. 

The 

Sub­o Raisil'-' th~~ limit Of 
~._~olj,, m;jnts fror,; ~.15.2500/_ 
purpose of P:c,~)duc~J_vitY to .3.3500/- for th-~~ 

Link d Bonus p,.,ym,_-nt of 	
wte,f.1 I 986-S7 

to 1991-92. 

A copy of the Dcpartmo.nt,of Telccom., New D.,
-Ilhi 1~_tter 

lio.31-5/89-PAT dated 15-9-94 oil 
th~~ above men~icii..d subi, C' is 

rsp_,Oduc-.­d bt:low fo- info_,
ma~ion and necessary Ictio 

1. 
n. 

T) Ass Fingin~- 
for Chief Genoral X ~,gar Tol,~com 

Andhr~ P-.ad_sh,Hy&.rabtid-1. 

ThQ G.li(Fi,-,.)/Dir~~c"br(FU),Circls Office- 
The D.E.,Czjr-.,-.VFT Ins-11-In.Slig-Instln 

I,jj & jjjl!i3Lderr~bnd. 

Th- Asst.aiginc,~r 
I C 

'T. - S. D. S,~ cun dc r abo d- 25. 
. 
The Accoun".- S 0 'ficcr (I/C ") 	Circle Offftc~;. 
Th-,l Acoclints Offic~~r(n-n.) 

C cly _~j,: t 	roferr-d to ebOvz~:~ 

SuV:- As abov,--. 

Unions/ 
Th~~ro h.::v_ b.~Pn ' p~-IrsIs­,

n+. d,-m,.,~,nd from thr~ 	
-pose 

'F,-..derctio zs to 	the cc.iling- liiftit Of cmolum- nts fo,,r the pul 

of FrOdUCt4_Vit-,T Liyik.:d Bonus from Rs.2500 to Ps.350g/— in puxauanee 

- 	, I 	incjp~.l B; uch CAT New Dclni Jud.' -Imf.~nt d, ted 
Of 

	

	 of Pr 	 ptt. of T~,'ljicom fil_~d an S,L.Fe 
jj~~f3_1991 in 0..~.No,2489/19c3q, D,~, 

-ay ord-, s beforu Hon'blo Supraml~, 
with c. r,_~qu~~st for granti--g sj 

C 
. 
ourt of Indin. Th, S.L.P. had bi~--n --dmitt6d, but th 

stay oTdors 

hc.ve  not b-;~il gr n~ed. Dt'ptt. fi . 1~d , 
1.1isc~ 11,.n,ous F,.tj-z.ion bz­for~, 

1, 	-~ in vi~.-w of p--ylcip 1 B,~nch CAT N,~;w D' 111i for '.Xt-n'sion of but th& same 
-da` ssion of SLP in th,,-~ R6M'ble Suprema,- Court Of Indit P 

h"~s not bt.~n gr,:nt~~d. 

a 

7 

Contd,..2* 



2, 	 in vi.~w of the fr:cts s+­~.rd :~~ovoj- th.-
. propoaLl hes bo~.,n 

px,,min,:d ia co..-Isuitt.tion wi~;h thc- 	 of Finrnc~- ,ncl I. .m 

dir-.c-'1*~-- r! -'--Io issu'_ ord-rs to rz.jsc th; c.iling limit 
frOMI-IS,2500/_ 

to ts.35001'- for th.: yenrs 1986-87t 1987-63, 1988-89,.1989-90 
=d 

1906-87t 1987-88 .,.nd 
1990-91 -nd 1,991-92. Th~ ~mount,for '-h,: y-&rs 	offi CiFAS p 
1983-09 wifil 'D%: d:pasi`t~d in tho G.P.E., j-CCOW't Of 

th-~ 	
i 	I 

w-.a~jc the pjy~_: -1116 will b.-- mE'de in o.ish.for-tM yGers-1989-90v 990-9 
t to th,: f-_'n-1 Out 

Lud 1991-92.~ Th~-&bov­ paym~nt will- b~ 
sub,,;,.c 	

- 	Tht~ ~=ount of a 	S ccn~: Of S.~̀.F, p.~nrlins i~ , 	upr! ma Cou:!t 
of lildi, 

W. 

	

	will b -d-.posit,~d i,-, th~; G.P.F.Accc'unt Or PAd in cl%sh 16 o - 0 
r-t.j,rj*j-j- in -"-he n-:,x'6 thr-,~-! yepra by + _J of, i-lo i1j, s-:~yvicc not 	

U 	 bL 	- Gd in 
,~n 'undk-- 7'. kiu~g from th IL -'..-hat Ahe 

s..i cl E~mo r,, w 	v.;oov~: 

c,-.s : th- o%jtctjc%.-_ of th.., SLF 	 th~ -Supr -mv Court 90u i 

fc-,vour of lvh.,. D~.ptz. I-) -;~sz,.of tr,:nsfo-_/prOjaQtion of th~ officiz~lsv 

n+.-,7 will. bn  mcd- i.-, the LPC. 

b Tho p:..ym.-.-nt to 

	

	relir.d offici~ls asai 	mr.de  Y 

obt;-,inili~- ~, suroty from ~,uy pormLnent officir.1 of (squvl or higher
. 

I 
L 	 rc~i:Lk alr,~c;dy in sorvic :nd 110" going to r-Itir-- in 3 Yaare from thG 

d, t 	pq m J nt 
-1 	 on production Altcrnc.tiv ~lyq pLym,nt c.. -.zlso br, ..mad(, 

uni t 
. 
o the 

of br:Lk guarantcr . vr.lid for 3 yj..rs for 111 &Laount eq 

cr-.~ ars of b~nus. 

&f tha offici:tls who ar 
I - going to rctirQ in the In rusp 0 

n,-xt -th:r,.-- yo~r~, th,- anounts now 
P­j.d will be h.ttld o 

' 
vcr from the 

­H`th~:r o~ thu outcom-~- Of th,: SLE--pendiag ii, DCRG to b,~ r lor~sc.d ; 
inishi-jig . sur:ty. 

. 
from r, perm~_nent Govory--mc-nt th1% Suprbmz Ccurt Or fu going to - rotiro.in  3 YonTs 

sorvrnt of ...qual oT high,_;~ ttftVs not 
frr., m th-.) 6:.+c of pr.,ym,-nt of th(, bonus. 

Lll othcr c,_.adi 
. 
tions including thc owolum~,:jjt cpiling of 

~,s.1600/- will *Pply. 
This issuc~,s with th, cjjcuT_.c, ~jcc. of iTc~lc,,com Fin.t.nce vide 

'heir j.0.1io.2855/F,~-I/94 dated. .15-9-1994. 

Ycurs faithfullY o 

(S.K, I~XDG 
Dir~_ctor (TE) 

KBR. 
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&D 
INTERIM RELIEF:- -- -------------- ,It.. i-s-theref ore prayed that this 

 

Hon"ble-Trib,unal ma be pleased to direct the respondents Y_ 

topay the adhoc bonus of 29 days to. the applicants 

assuming the ceiling onincome of Rd-3,500/- during 

t4e year 1 992-93 and pass such other order or orders 

as,this Hon'ble Tribunal ma deem fit a y 	 nd proper in the 

circumstances'of the casd. 

COURT FEE: - 

I.P,O. No. & Date 	
C~' 

Name c~f the.P.O... 	 v-(:- f\ r'o. 

12. ENCLOSURES:- Vakalat, Material Papers, Covers,"Pads IPO, 

,VERIFICATION 	 ILP-0. 

We. the abnve named applicants, do hereby v rify 

that the contents in paras 1 to 6 are true to my personal 

knowledge and the contents in Paras 7 to 12 are true 

from legal advise from my counsel -and we have not suppressed 

any material facts. 	 a 

Hyderabad, 

Dated: 
	 Signature of the Applicants 

av'C-a3 
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	 J Units etc. 	 t"j & 	 Defence 
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* S taff side Of 
the National 

Central 	 at the r 	 Council 
.s Of Government sho 	

emalning employee 
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en The 'latter has br 	 I 	
sillilar lines, 

Government. a 4 	1 	consld~~red car z 
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. 

Central 
. 

the president 	
a ull Y INift by the 

Governm_~.nt emr)IOV, 
"s/13leased to decide that 

the existin 
cl Produ 

. 
ctivit ' 	

~es wh 
0 are 	

/now 

granted 	 Y Linked 	
. not covered under 

I days emolum#' 	Donus Schemes May be 1982-63 	 nts as ad-hoc b 
O~ 	

, Pending evolution 	 Onus,for the 
qqlployjaes as a whole 0 - a formul.-A for these 	

Year 	-"Y! 

Por this ,, 	 r .seParate f 	 categories -- 	a' 
rposep 15 daYso* emol 	Ormulae for each sector ..emoluments for March, 	 uments will mean 15 days to the C 

entral 	 1983o 
This will be admlq 

Of Arilled Porces. 	 -in 11 	 e also 
Police and Par~j 	 _~51bl 
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11 Personnel, 
The 

aforesaid benefit emplo 	 I 	Will be Yees who 
were 	 admissible 	hose atleas 	Months -in service On 31/3/83 and h to t 

of continuous 	 ad rendered 

4- 	

. 

The 	
service during the employee 

s drawing emoluments 	
year. 

Rs 1600/_ Per mo 	 UPtO and Including bonus . 	'th will be eligible for The maximum 	 the said adhoc 
the 	 amount p 

amount admissible 	ayable Will be restricted to 
Per Month., Vor 	

. 
for those -drawing emolum~nts of p4 750/~ employees in 

Ifx-tXx 
drawing monthly 

cOntd-2 
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emoluments of more than Rs 750/- and not exceeding R5. 1600/-

bonus will be calculated as if the emoluments were Rs 750/-. . The 

term emoluments for this pur-)ose will be and inculde basic 

pay, personal pay, special pay, dearnef;s allowance and 

additional dearness allowance but will not include any other 

allowance 
I 
such a 

I 
 s house rent allowance,. compensatory(city) 

allowance, special compensatory (remote locality) allowance, 

bad cl 
I 
 unate allowance, children's educ . ation allowance etc, 

5. The casual labo' ur who have worked for at leat 40 days for 

each year for three years or more, will be eligible for an 

ad-hoc bonus. The amount will be computed on a notional 

monthly wage of 'Rs 150/- . ittaGN-CtivO 0 
f the Lctual tnonthly 

wages. The amount of ad-boc bonus payable will be! Ri 150 x 

15/31 ie-# Rs 72.60 paise- 

serving in the Indian Audit 
6, In so far as the employees 

and Accounts are. concerned, these orders issue after 

consultation with the Comptroller and 
I 
Auditor General of India. 

sd/- 

SC MAHALIK 

jOINT SECRETARY TO THE GOVERNMENT 'OF INDIA 

Tele 	: : 373*744.* 

//rrue COPY// 

icc-r- ( 
xudl; 06CO 
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ministry of Fin I 
Ildia 
ance 

(Departnje~jj of Expendir,ure) 

New Dellij, 11je 111/1 October, 1988 

OFrICE MEMORANDUM 
Grantof adhoc botiiistollieCel~fralGoverti"ietitel~II)Ioyeesfo 1he year 1987.88. 	 r 

The undersigned is directed to refer t 
MemorandumNo. r. 14(l)-E( 	 0 this Ministry's off-Ice 

Coord)/87,dated3.9 
. 
1987relating iograntof adhoe bonus to Central Government employees 

Productivity Linked Bonus Schemes, pending ̀  
not covered byany of tile 

these calegories OfellIployees as a Wll()IC ()r 
evolution Of a formula for 

sector, for the accounting year 1986-87. 	
Separale formulae for each 

2. The President is Pleased todecide that pending evolution 
Of the above mentioned fornittlae, in respe 

bonus equivalent to 27 days elc' Of tile accot"Itill" Ycar 19P.88 ad hol: uolulnents may be granted 10 tile categol-y of employees covered by ill's MinistrYs 0'.Xf N(S. F. 14(6)-E,(Coord)/83, dated 10. 11. 1983. The Pay'llent will also beadmissible Io tile Central Police 
and Para-Military personnel and personnel of Armed Forces. The Orders will be deemed to be extended to 

the el"Ployces 	Of Union 'Territory Administrations, which 
follow the Central Government pattern of 

emoluments and are not covered by any other bonus or ex gralia scheme. 
0. 1 1ju W4 fluu uorlus ior ine year 1'181-hS its mentioned above will be computed on tile basis of tile 

actual emoluments 11PIO and includ Rs.25()O/- per luouth as oil 3 1 si Mal-ch, 	 ing 
1988- "'Ile 11111)(illulln aluOlult Will, however, be restricted 

elliolulnel, 	
10 tile amount admissible to those drawing 

Its Of Rs.1600/- p.ru. For tile ell,,)Ioyees 

- P.m. but Oot exceedin-, Rs.2500/- 
ell'Olunle'lls of more than Rs. 1600/ 	

drawing njoutbly 

the ad hoc bonus will be calculated Is if tile emoltunclut-sowere Rs.1600/-P.m. The upper ceiling limit of Rs.2500/. p,m. as oil 31.3.1988 will be 
applicable irrespective Of whether the emoluments are drawn in he pre revised or revised scale of pay 

conditions:— 

Only those employees who, were in service on 
31.3.1988 and have rendered at least six morul 

S Of continuous se i(;e during tile year 1987-88 will be cligibic for PaYiDelit under Ill'ese orders. Pro~rilta payment will be admissible to the eligible cluployces for periods Of 



-41, 

W 

7 
I 	COntlPL1OWS_sL!rVjCe during [Ile year ranging from six months to 111*111, 

ye—ar-, thecljgibifityo~riod being takellin tel-Ills of lluiinberofjnolljli~ruj~ 
service (rounded to the nearest number of months). 

The quantum of ad hoc 
bonus admissible under these ord~ 'S wil: be 

worked out oil the basis of emoluments as admissible on 
~ 1.3,1988. 

The term 'emoluments'; Occurring in these orders will be and include 
basic pay, personal pay, s , I)cci,ll pay, &lnuati(n1((ltlty) it [[

O%
"
:,nce and 

dearness allowance and will also include additional 'dearness 
allowance and interin) relief in the case of employees whohave notyet 
opted 10 Come over to the revised scales of pay but will not include 
other allowances, such as house rent allowance, compensatory (city) 
allowance, special compensatory (remote locality) allowance, 

bad 
climate allowance, Children Education Allowance etc. 

(iii) Thecasual labourwho have worked foratleast240days foreach year 
for 3 years or more, Will be eligible fur this ail &)c payluent. 

The 
amount will be paid on a no6onal lllOnthlY wilge of Rs.300/- 
irrespective Of actual monthly wages. The amount of 

ad hoc bonus payable will be Rs.300 x 27 i.e. Rs. 261.29 (rounded off to Rs. 261). 

Gv) All 
Payments under these orders will be rounded to the nearest 

rupee. 

(v) 

	

	
In the matter where the aforesaid Provisions are silent, clarificatory 
drders.iss 

- .5. The Payments under these orders will be chargeable to the sub-head 'Salarics' ill the relevant demand for grants of the 
-orgaiiisations concerned. 

The expenditure incurred on accouht of adh0C bonus Should be met from within the budgetary provision 
Departments. 	 of concerned Ministries/ 

In so far as the persolis serving in the Indian Audit and Accounts Departments 
= concerned, these Orders are issued in consultation will) tile Complioller and Auditor General of India. 

S. Hindi version of this Office Memorandum is attached. 

(B.P.Varma) 

TO 	
Joint Secretary to the Government of India 

All Minist-ries/Departments of Government of India (as per standard 
distribution list). 
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on'13909*1993 the Cabinet Secretary invited the 

Staff Side for further discussions. The official Side 

made,the following proposals as final:- 

Vth P ay Commission will be appointed immediately* 
The terms of reference will be finalised in 
consultatioh with the Staff Side, A special 
meeting of the National Council(Jr-M)or Standing 
Committee will be called for the purpose* 

An interim relief of R5.100/- will be granted to all 

employees form 16*09,1993. it will not count for 
any purpose. 

31 20% of Dearness Allowance drawn at the time of 
retirement will be merged with pay for the purpose 
of gratuity only with effect fcom 16,09.1993* 

In view of the rejection of the two Awards of 
soA (Conveyance Allowance & Encashment of leave 
by the Cabineto Parliament's approval will be 
sought in the next Session. 

The eligibility ceiling on income for payment 
of Bonus will be raised as followss- 

For RAilwayment 	From 3500 to 4500 

For P&T and other, employees covered by 
Productivity Linked Bonus Scheme from 2500 to 1500 

For other (Central.Secretariato 
income Tax. Audit 	No Change 

Accts. etc.#) 	2500 to continue 

In the event of P&T employeess securing a favourable 
decision from the Supr~me 

CC 

rt in the case f now Pending 
before the Court# ceiling will be raised to ft.4500/-
for P&T employees also. 

STEERIN3 COMMITTEE WETS 

I The Steering Committee met on 14.00*1993 &e 18.09,1993 

and reviewed the results of the negotiations* 

The members welcomed the proposals on interim Relief 

and D.A Merger. They however expressed disappointment 
over, the discrimination between the Railwaymen and others 
on the question Of ceiling on income for Bonus* 

// C01?Y // 
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Section Officer 

C'.omtmf ortministrativ.e Tt;bunn' 

_L~___ 
DEPONENT~ 

9- 1 yek 

,)EpUTy TIEGISTRAR (Admn-I 
Central Administrative Tribunal 

Hyderabo"'i - 50D 001, 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL - HYDERABAD BENCH 

AT HYDERABADe 

O*A. NO. 1,575 of 1993 

BETWEEN z 

Smt. K. Janaki & 12 Others 	00 	Applicants 

and 

— — --------- FryawYajo 	2-b-cfteriv.—o, _Responae-nt—s 

COUNTER AFFIDAVIT FILED ON BEHALF OF ALL THE RESPONDENTS, 

1, A. Tata Rao* son of -Sri A* Suranna, aged 

about 50 years# occupations Government services, do 

hereby affirm and state as follows t 

11. 	1 am the Deputy Registrar (Admn,) and the 

Respondent No, 	and as such I am fully acquainted 

with all facts of the case* I am filing this counter 

affidavit on behalf of all the respondents as I have been 

authorised to do so* The material averments in the O*Ae 

are denied# save those that are expressly admitted herein, 

The applicants are put to strict proof of all such 

averments except those that are specifically admitted 

hereunder s 

21 	In reply to pars 6 of the 0,A, the respondents 

submit their reply as follows 

(i) 	The scheme of productivity linked bonus was allowed 

by the Govprnment to certain sections of Central. Government 

employees working in various commercial and production 

oriented sectors of the Government such as Railways* 

Posts & Telegraphs* Defence Production Unitso, etc, 

contd. . *2 



Page 2. 

During the year 1983 staff side of National Council 

(Joint Counsultative Machinery) had demanded that the 

remaining employees of the Central Government should 

also be.given.bonus on similar lines, After careful 

consideration by the Governments President was,pleased 

to decide that the eentral Government employees who are 

not covered under the Productivity linked bonus scheme 
may be granted adhoc bonus for the year 1982-83 pending 

evolution of a formula for these categories of employees 

as a whole or separate formulae for each sector. The 

Govt. of India., M/o Finance vide 0,M* No, 14(3)-E.(Coord)/ 

93* dated,30.9-1993* sanctioned adhoc bonus equivalent to 

29 days of emoluments for the year 1992-93 to all the 

Central Government employees who are not covered by any 

productivity linked bonus scheme, Accordingly, the adhoc 

bonus for the said year was paid to the employees whose 

emoluments as on 31-3-1993 do not exceed Rs,2j,500/. per month, 

The maximum amount will be restricted to the amount 

admissible to those drawing emoluments of Rso l600/- per month. 

For the employees drawing monthly emoluments of more than 

Rs.1600/- per month# but not exceeding Rs*2.,500/. per month, 

the adhoc bonus will be calculated as if the emoluments 

were Rs*1600/..per month, In accordance with the said orders 

of theGovt. of India adhoc bonus for the year 1992-93 

has not been paid to all.the applicants except the 

applicants at SI.No. 6,, 7, 10 and 13,, as they have 

become ineligible to get full bonus of 29 days emoluments 

as their emoluments were above RS*2500/. per month as on 

31-3-1993 restricting the amount to P.,1600/. P,m. 

ATTESTOR 

ZZ 
17 ~fftof 

L contd,..3 

DEPONENT. 

DEP10TY a Tribunal 
r Administr 

Ilyderabad - 500 Do" 



PNe 3. 

The applicants at Sl.Nos, 6* 7o 10 and 13 were however# 

paid adhoc bonus on pro-rate basis as admissible to them 

in accordance with the orders of Govt. of India vide 

0,M. No, P,.14(1).E.Coord/880 dt, 5-6-1991. Copies of 

O,M* dated 30-9-1993 and 5. 6.1991 are filed herewith as 

Annexures R-1 and R-2. 

During the years 1990-910 1991-92 and 1992-93, the 

adhoc bonus was sanctioned for 29 d1tys and bonus was paid 

to all the eligible empl6yees with reference to the ceiling 

prescribed by the Govt* of India. 

In reply to Para 6(d) it is submitted that the 

demand of the Central Government employees for enhancement 

in the eligibility ceiling for payment of bonus was 

discussed in the meeting of Standin~omrnittee of the 

National COuncil held in September* 1993, on the basis of 

a mutual agreement between the official side. and the staff 

side, a decision was taken to increase the eligibility 

ceiling for payment of Productivity linked bonus to 
case of 

Rs,3,500/ft except in theZRailway employees for whom the.. 

eligibility,ceiling was raised to Rs*4500/-, However* 

for adhoc bonus., it was decided to maintain the eligibility 

ceiling of Rs*2500/-* It is pertinent to mention herethat 

the productivity linked bonus and adhoc bonus are covered 

by separate schemes. The productivity linked bonus is 

related to the productivity. and is related to the relevant 

productivity linked bonus scheme formulated by the concerned 

Ministry/Department with reference to the parameters of the 

productiv*ty obtained in the Department. on the other hand 

adhoc bonus is not related to productiv*ty, It is 

contdo a *4 

ATTESTOR SKOOM Off kot 
4*;W 4411"f4dt. 

Central Adminiatrative, TribWdO 
. i-rm 

Li-- 
DEPONENT ? 7 q~- 

DEPUN REGISTRAR (Admr.) 
Central Administrative Tribunal 

Hyderabad - 500 0014 
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generally in the nature of ex-gratia. There ts no 

formula prescribed for thepayment of adhoc bonus and the 

same is determined on year to year basis taking into 

account the various relevant factors* Thus adhoc bonus 

cannot be compared or equalised with the productivity 

linked bonus in the matter of eligibility cirteria, etc* 

A copy of the letter No. P.26012/l/94-AT, of the Ministry 

of Personnel is filed herewith as Annexure R-3. The 

the present case as the said case deals with a totally 

different situation, The facts and circumstances of that 

case is entirely different to the present case,. As stated 

above# the productivity linked bonus scheme and adhoc 

bonus scheme are two different aspects# the natureof 

work and theDepartment under which they are working have 

to be looked into. The said case-of Randheer Singh & 

Others deals with the Drivers working in the Delhi 

Administration and Delhi Police Force, The nature of 

work and the Departments under which they were working 

are all totally different and therefore cannot be compared 

for the purpose of application of ceiling of Rs,3500/~ for 

the employees not covered by Productivity Linked Bonus 

scheme, The said case deals with equal pay for equal 

work and has no application to the case on hand, 

For the reasons stated above* the applicants 

have not made out any case either on the facts or on 

law and there is no merit in the O.A, It is# there-fore* 

prayed that this Hon'ble Tribunal may be pleased to 

dismiss the O,A& with costs and pass such further and 

contd... .5 

ATTE officer 

(~~ntral AdminiStrOUTO TribUfW 

~VTVTL HYDERABAD' 

DEPONENT 	
Tit 

IDLTP'UTY REGISTRAR (Admn.1 
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other order or orders as this Hon'ble Tribunal may 

deem fit and proper in the circumstances of the 

case* 

DEPONE*. 

t)LzpljTy REGISTR A'R f Admn.) 
rentral Administrative Tribua 

Solemnly and sincerely 	 Uyderabad - 500 001- 

affirmed this 8k day 

of 	 1994 

* and signed his name in my .presence. 

I 

BEFORE ME 

ATTESWOR. 

QTM rliwqQ 
Section Officef 

t*.4 SMINIRM dlfk~zrm ~ 
COntral a dministrevot -rrjbU W 

ernwm HYDERABAD. 
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No.P.26012/'1/94-AT 	 '11.0 
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GOVERNMENT OF INDIA 	 L4 
F[Jzr NErTziff UZIT 45T;T A 

MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 

TTrqw AT 5&1~17 NITIT 

DEPARTMENT OF PERSONNEL Et TRAINING 

4 fk~4'1 	& 

	

NEYV DELHI 	Dated the 

To, 

The Registrar? 
Central Administra ve r 
Principal Bench 7 
Faridkot House, 
Copernicus Marg, 
E.gw_Delhi. 

Subject:-Court case- o.A.No-1575/93 filed by &A. JanELki & 
12 

others V/s C.A.T 	Eyderabad and 2 others before 
Hyderabad Bench ~1 CAT - regarding. 

Sir, 

I am directed to refer to this Department' s letter of 
even number dateM2 j 1 .94 un the above 	subject and to 

Z_~-oirjmunicate t-he views of Ministry of Finance in the matter. The 
C' 	following views may r)e incorporated suitably in the draft counto 

reply to be drafted by the Govt. Counsel and the sw!ie sent 
to this Department for getting vetted by the Ein. of Law. 

N xhe demand of the employees for enhancement in the 
eligibility ceiling for payment of bonus was discussed in the 
meetings of the Standing Committee of the National 0ouncil, 
in:. September, 190,3.under the Cha~lnansh_ip of Cpbinet Secret 
On the basis of a muctual agreement between the official si' 
and the Staff Side, it was decided to increare the e2igibil 
for apyment of PLB to Rs.3500/- except in the case of Railw 
employees, in whose case, the eligibility ceiling wa6 rais; 
Rs-4500/- for ad-hoc bonus, it was decided to maintain th. 
bility L:eiling of Rs.2500/-. 

The productivity oonus and ad-boc bonus are coi- 
se arate schemes. While the PLB is related to the Py 

'\,"',~%N.ispregulated underthe relevant PLB schemes forinulat7 
concerned Ministry/Department with reference to tik~'~~ 
of the productivity obtaining in the Department, 
is not relatedtO productivity. It is generally. 
ex-gratia. There is no formula prescribed for,/-, 
bonus and the same is determined on year to ye (9 
into account the various relevant factors. P 
tberefore t be compared with the productivit,­
matter of eligibility creteria etc.. it 

A I ~'A 

_~A 

rW1 under Secr 
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CENTRAL..ADMINISTRATP1 E TRIBUNAL HYDER,i3AD K-NDH 

(II COURT) 

R.A./M.A./C.A i No,'" 	/9 
CqIGIW ,L AP'DLI,-~ITIDN No. 	 OF 19 9,3 L--̀ ~ 

.......... 	................ , ........................... 
Tran 

9 	

- ication No, 	 Old 

CE9TIFIC T-~ 

Certified that,no POrther action is required to be 'L-,~'~ken 
and 	tne c 

I ase is Fit for consignment to the Record Room (Decided) 
13 a t a d -, A -fl- 3 ~ ~-~ 
Counter Signed: 	 Signature of th-, De,~ling 

Assistant. 
Sertinn 	

I 



Pre-delivery judgement in O.A.No.1575/93 

prepared by Hon'ble Shri A.B.Gorthi, Member(A) 

for concurrence 

To 

Hon'ble Shri A.V.Haridasan, 

Member(J),., 



CENTRAL ADMIII5TR,~,TIVL TRIBUF:~L:HYDERABAD UNCH 

AT HYDER~%BAD 

O.".NC. 	 Dt. of Decision. 

Applicant(s) 

versus 

___~~Respcndent( S) 

FCR, INSTRUCTIMS 

Whether it be refeired to the Reporter or not. YEs,W 

Whether it be circulate d to all the Benches 	YESIe 
of Central Administrative Tribunal or not. 

Memb- 4r() 	V4ee--CAwA-L~./Member -!V-) 
	I 
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	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH 

AT HYDERABAD 

ORIGINAL APPLICATION N0.1575/93 

DATE OF JUDGEMENT 2-11 1994 

Between 

Siot K. Janaki 

Sri A. Arun 

Sri D.V.Lokeshwara Rao 

Sri J.Md.Zafarulla 

Smt V. Grija Bai 

Wri T.Karasimha Rao 

Sri K.Ramsudhakar 

Miss Aruna Mamidi 

Sri.~V. Satyanarayana 

10-Smt A. Vijayalakshmi 

11.Sri S.Kailasam 

12.Sri P.S.R.Murthy 

13.Sri Khaja Kaleemullah 

and 

.. Applicants 

The Registrar,Central Admn.Tribunal 
Hyderabad Bench, Hyderabad 

The secretary to the Govt. of India, 
Min. of Finance, Deptt. of Expenditure 
Central Secretariat, New Delhi 

Union of India, rep by 
Secretary to Govt. of India 
Min. of Personnel and Trg. 
Public Grievances and Pension 
Central Secretariat,New Delhi 	 Respondents 

Counsel for the Applicant 	Mr K. Venkateswara Rao 

Counsel for the Respondents:: Mr NR Devraj, Sr.CGSC 

CORAM. 

HON'BLE SHRI A.V. HARIDASAN, MEMBER(JUDL.) 

HOWBLE SHRI A.B. GORTHI, MEMBER(ADMN) 

... 2 
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O.A.1575/93 
Dt. of Judgements 	 19. 

Z LDGEMENT 

XAs per Hon'ble Shri A.B.Gorthi, member(Admn)X 
. 

The claim of the applicants is for parity with de5~-tai 

other Central Government employees, such as the 

employees of the Railways and the Posts and Telegraphs 

Department In respect of Payment of adhoc bonus. 

2. 	Employees of Central Government, working in commerci rcial 

and Production oriented sectors such as the Railways, postdl~, 

Telegraphs and Defence Production units receive Producltivity 

linked bonus. The question of extending the benefit of grant 

of bonus to other Central Government employees was considered 

and it was decided in 1983 to grant them 15 days emoluments 
at "ad-hoc" bonus for the year 1982-83. Employees draiging 

emoluments no~exceedlng Rs.1600/- per month only were eligible 

for "ad-hoc" bonus. The upper ceiling on emoluments was later 

raised to Rs.2500/- per month. 

The eligibility ceiling on income for payment of 

Productivity Linked Bonus was also raised to Rs.250'0/-

per month but the same wen further raised in 1993 as unders- 

a), 	for Railwaymen 	 From Rs.3500/_ to Rs.4500/- 

b) 	for P&T and other 	From Rs.2500/- to Rs.3500/- 
employees covered by 
Productivity linked 
Bonus scheme 

So far as other Central Government employees are 

concerned, the ceiling limit remained at Rs.2500/- per month ___~L 

which is the grievance of the applicants. They claim adhoc 

bonus for 29 days for 1992-93 keeping the eligibility ceiling 

at Rs.3500/- per month. 

The respondents have clarified that Productivity Linked 

Bonus and adhoc bonus are administered under two different 

... 3 

enq. 
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..3.. 

schemes and th8~t, the employees covered by the two schemes 

fell into two different categories. Whereas, Productivity 

Linked Bonus covers_j~nly employees in connercial'or producti 

oriented establishments of the Central Government, the scheme—

of ad-hoc bonus covers the rest of the Central Government 

establishiaents, As adboc bonus is not production linked, it 

cannot always be equated to Productivity Linked Bonus, 

even if at one point of time both the scbemes- operated on 

similar terms. The respondents thus contend that the applicar—

cannot claim parity with the employees enjoying the benefit 

of Productivity linked bonus. 

There can be no dispute that employees can be classif:1= 

for differential treatment, but what is essential is that ther 

must be a nexus between the basis of classification and the 

object of the scheme. The object of Productivity Linked Bonus 

is to spur the employees to achieve higher levels of productio= 

or profit. There can, therefore be no question of extending 

identical benefits to those serving in Government Departments 

which are not production or profit oriented. 

ln--~.Vxlon of India Vs Tejram ParashramJi Bombhate 

(1991)3 SCC 11, it was held that in respect of a policy matter 

involving financial burden, no court or Tribunal should compel 

the government to change its policy. It is entirely for the 

executive to examine the issue in all its aspects, with the 

assistance of experts, if required, and take a decision which 

is in the best interests of all concerned. In the past, the 

elitility ceiling on income' was raised by the Government itself r. 
f rom RS.1600/~ 	 It cannot, therefore be said ,_~i 

that the Government would be oblivious to the requirement of 

re-examining the eligibility ceiling on income for grant of 

adhoc bonus at an appropriate time. 

b-- 
	 ... 4 
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With the above observ~,tions, 

No order as to costs. 

A  
I — 
A.B;rGORT 

Mem;ber(Admn 
(A.V. HAP 
Member(J) 

Dated. 	-2, I-jdv - 	94 

mvl 	 DEPUTY REGISTRAR(J) 

To 
The Registrar, Central Adminitrative Tribunalq 

- Hyderabad Beqch,: Hyderabad, 
The Secretary to the Govt. of India, 
Min. of Finance, Bept. of Expenditure, 
Central Secretariat o New Delhi. 
The Secretary to Govt. of India.Union fo India, 
Ministry of Personnel and Training, 
Public Grievance Pension, 

- Central Secretariat, New Delhi. 
One copy to Mr.K.Vankateswar Raot Advocate,CAT,Hyderabad. 
One copy to Mr.N.R.Devraj g SR.CGSC g CAT *Hyderabad. 

6, One cop~. to Library.CAT.Hydersbad. 	W'd "61t"zv 
7. One spare copy. 	 S/~ 
T C000y fo Au 
YLKR 
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IN THE CENTR~L ADMIINISTRITIVE TRIGU~~ 11 
HYDJERA.BAB BEINICH HYDER,'-, 8-'~D 

TH E H rIN SL E MR A V H, R I D S,-1, N 	M E[11.51-- P, 

AND 

WJLE MR.A.B.GORTHI 	M-M6—~R, THE H3 

Dated:— 

M A _LR—P-/ . ~, N o 

O.A N 	519 

T A 

Admitted and Interim Directions 
Issued 

A llowed 

w -~ 0 1i a pb, se d of'with Directions. 

i  

j_sm. 3_ _ 

-d s miss Ed` . 

s a 

TI—Sinissed a withdrawn. 

a D 

 jsmjs, se 

ismissed Vo Default. 
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